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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

5W6Q;KA(/CCP No. 132/89 19

Sit.a Ram .Sharma—^
APPHCANKS)

VERSUS

T.t. .novernor' « Ann-i-h^-r

COUNSEL

.RESPONDENT(S) COUNSEL

.Orders

CCP 132/89

ia
OA •1862/87

Present; Shri A.S, Grewal, Shir N,S, Sharraa,
Counsel for the applicant.

Heard the learned counsel of the applicant,

Issue notice of the CCP 132/89 to the respondents

returnable, on 28th August, 1989,

(P.C. JAIN)
MEMBER (A)

(P.K... KARTHA)
VICE GHAlRmN(j]

Present: Applicant in person,
Snri A-,I\f, Saigal, Assistant on behalf
of the respondents.

Heard the applicant in perso'n and the

representative of the respondents. The respondents

may file 'their ^'reply to the CCP within 3 weeks
wdth a copy to the applicant, who may file

rejoinder, if any, within 2 weeks thereafter.

List for further directions on i8th October,

1989.
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(P.C, JAIN)
i£Il©bR (A)

ZXk.

(P.K.Ic^RTm)
VICE



18.10.1989.

CCP-132/89
Q'\-i362/37

PresentjShri A.S.Grawal,Counsel for the applicant,
Shri ivUM.Sudan, Counsel for the respondents.

Heard the learned counsel for both the parties. This

petition has been filed by the applicant praying that contempt

proceedings irey be initiated against the respondents for not

implementing the'judgement of the Tribunal dated 26.4.1989.

By the said judgement, the seniority list aated 30.i0;i987

vjas quashed v^ith the direction to the responde nts to prepare

a fresh seniority list and thereafter to make f urther •promotion

to the post of Deputy Director on the basis of fresh

seniority list. The respondents have stated that a tentative

seniority list was prepared on 6th Sept embar ,19-89 and-

objections have been invited to the same. Afte r the seniority

list is finalised in tne light of the objections receive^f

further proiTotions will be maae,

2. • The learned counsel of "the applicant sta-ted that the

applicant is aue to retire on attaining the age of super

annuation on 31st January,1990 and if there is further delay

in considering his case for promotion, it will adversely

affect his service prospects.

3. V7,e are satisfied that the respondents iihave not

Vv'ilfully disobeyed .the directions contained in our judgement.
them

ue, however, direct/that they should expedite t te preparation

of the final seniority list and consider the ca se of tne

applicant for further promotion as soon as possible but in

any event not later than 31st December ,1989. In case xhe

aoplic^-nt is found suitable for promotion and his juniors have
he would be entitled to all the oenefits from the date of

been promoted from an earlier date,^his juniors v^ere/promoi:ed

on a regular basis and he vjould be entitled to all tne

. consequential benefits flowing therefrom,

4, The CCP is discharged Vv'ith the above obse-rvations.

( I.K.Rasgotra
/Aember (a)

( P.K. Kaftna )
Vice" Chairman


